
B.O.H. NOVEMB- ER Z9. -1%11 B.o.h. 
[Secretary] 

Secretary of RII'iya Sabba l-
"In accordance witb tbe provisions 

of ruB III of ibe Rules of Procedure 
aad Conduct of BuslDOS5 10 tbe Rajya 
Sabba, I am dIrected to enclose a copy 
of the Telegraph Wires (Unlawful Pos-
session) Amendment Bill, 1968 which 
has been passed by the Rajya Sabha at 
It, Ilttlnl held on the 26th November, 
1968." 

TELEGRAPH WIRES (UNLAWFUL 
.POSSESSION) AMENDMENT BILL 

As passed II, RaJy. Saliba 

SECRETARY: Sir. I lay on the 
Table of the House the Telearaph Wires 
(Unlawful Possession) Amendment Bill, 1968 
as pused by Rajya Sabha. 

i:U8 hrl. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (PUNJAB). 1968-69 

THE DEPUTY PRIME MINISTER 
AND MINIS~ER OF FINANCE (SHRI 
MORARJI DESAI): I bell to present a 
stalement showing Supplementary Demands 
for Grantl in respect of the State of Puajab 
for 1968_69. 

DEMANDS FOR SUPPLEMENTARY 
GRAblTS (PONDICHERRY), 1968-69 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): I bel to present a 
statement showinl Supplementary Demands 
for Grolols 10 respect of the Umoa territory 
of Poadlcberrv for 1968-69. 

12.39 brI. 

BUSINESS OF THE HOUSE 

THB MINISTER OF PARLIAMEN-
'rARV" APPAIRS AND C6MMUNICA· 
'PIONS (m. R-AM-SUBHA6 SINGH': 
~ir. OoverDmenl BUllDeu 10 Ibll HOUle 

duriol tbe week commeocinl lad Decem-
ber, 1968, will consisl of :-

(1) Coaslderalloo of aoy ilem of 
Goverament Business carried over 
from today's order Paper. 

(2) Consideration and passing of : 
Tbe Insurance (Amendment) Bill, 
1968. as reported by the Joint 
Committee. 
The Food Corporations (Amend· 
ment) Bill, 1967. 
The Maternity Benefit (Amend-
ment) Bill. 1967. as passed by 
Rajya Sabha. 
The Khuda Bakhsh Oriental Pub-
lic Library Bill. 1968. 
The Special Marriale (Amendment) 
Bill. 1968. as passed by Rajya 
Sabha. 

(3) Discl1ssion on the Reports of the 
University Grants Commission for 
the years 1965-66 and 1966·67 and 
consideration and passin. of the 
University Granls Commission 

. (Amendment) Bill. 1968. as passed 
by Rajya Sabha. 

(4) Discussion regarding Centre-State 
relations on Tuesday the 3rd 
December, at 4 p.m. 

(5\ Further discussion of the motion 
rellarding drought conditions in 
the country on Wednesday. the 
4th December. al 5 p.m. 

(6) Discussion re.ardioll sUlLar policy 
on Thursday, the 51h December, al 
5 p.m. 

SHRI NATH PAl (Rajapur): Sir, 
there is no provision for 8 debale on Ibe 
threatend strike by the L1C employees. 

MR. SPEAKER: The BusiDess Ad. 
visory Commillee will lake a dccJalon. 

SHRI NATH PAl: Yeslerday you 
yourself lold UI: the Mlnlaler w.. pracnt 
when tbis demand was made. 

MR. S.8AUR: 4fter tbat, \be Buai· 
AIlS AdviaoT7 Committee _ and \My 
dllc:ulled the _tter, aDd til .... tbe pro-
1f8III- docld~ bl' them, DOl by _. 



il7 B.O.H. AOilAH.oI YANA 8, li1!io (SAKA) Comct/oll 0' Allfw~, to 218 
qllest/(JII 

SHRI NATH PAl: The Labour Mini- SHRI S. M. BANERJEE: I realise 
ter may be persuaded to make a stalement 
at lealt. 

• emf ~ ~ (.~~) 

I!m IfTlft t fltr mik' ~ll'_i" it; m~ 
~ {T rnft ~ ~o ~fo ~1o it; 1fTII~ 
ifl 

MR. SPEAKER: I do not know any-
thing. I cannot answer, unfortunately. 

~Q\Ir ~~: !!IT~II'» 

~~~~I 

SHRI S. M. BANERJEE (Kanpur): 
Sir, I waDt to bring lorward one matter. 
Yesterday and also the day before yeslerday. 
all of us partically belongiDI to the various 
political parties pointed out that there was 
loing to be a .trike threatened by the LIe 
employees un the 5th December; no men· 
tion of It is made in the statement. 

MR. SPEAKER: Yesterday he could 
have Bone to the Business Advisory Com-
millee. Who prevented him to send some· 
body else there? You are rolaina it here 
now. 

SHRI S. M. BANERJEE: We never 
wanted a discussion, bccause,-([",erruplfo,,) 
-let me speak: I want only one minute. 
The point is this. Let me read what has 
been reported in today's newspapers. Under 
the headina "LIe di.puto for Tribunal", 
the paper says : 

"The Union Government has referr-
ed to adjudication by a national indus-
trial tribunal some of the demands made 
by elllployees of the Life Insurance Cor-
poration of India." 
11 meaD tbat tbe Union GoyernmoDt 

bave referred thll matter to adjudication 
when the Parliament i. iD _aioD. Ire-
qUOIt you aDd Ihroulh you the Labour 
MIDIIter one thiDa. The Labour Mimter 
bad Dot the courtesy to mention It here. 
I would req_t 'OU to ut him to mallie a 
Itatament about It. That is ODe thilla-

MR. SPEAKER: That Ia .. hal Mr. 
Nath Pal allO rawed yeateniay. Yeaterday 
allO JOU railed It .. d tbe boa. MIni .... 
... ....... to GiI!IIIIIRIIIIc It 100 die 
Labour MIDleter. 

your embarrasslnll pOlsltlon. When w,' 
tabled .0 many Callinl AtteDtion NotlQ:6. 
il hal not heen possible for you to take It 
up. This is another very Imporlant 

matter. I 
There is no As&embly in UP aDd we 

can rai,e the issues only here. The .trlke 
of the teacher. has been banned there and I 

the teachers are loina to defy the ban. 
The .trike is loina to take place on tbe 
2nd. The Education Minister has lot all 
sympathy for the teachers, I know; let him 
Dlake a statement to.day so that the .trike 
may be averted. 

There is another news item: 
"PAC men entered the Luck now 

University campus to-day on 'urlent 
calls' by Ihe Vice-Chancellor and broke 
open hostel rooms, beat up .tudents 
there and destroyed their property." 
The Education Minister should make a 

statement OD this also. I would request 
you to see that these .tatements are made-
two by the Education Minister pnd one by 
the labour Minister. 

MR. SPEAKER The EduCitlon 
M jnisler is here and he b.. b .. en hoarlnll 
you partiently. 

12.4' hno 

CORRECTION OF ANSWER TO 
S.Q. NO. 633 RE. CHINESE TRAIN-

ING GUERILLAS IN NEFA 

MR. SPEAKER: The hon. mhli.ter 
ma), lay It on the Table. 

THE MINISTER Of STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): Yel, Sir. 
I lay Ihe statement OD the Tattle. 

STATEMENT 

"In the replica .iven to tome or the 
lupplemeDtulel arillDIL out or the 
Starred Question No. 633 .D ... .,., on 
OD 23rd Au .... t. 1968, 10 the Lot labba, 
It wu IlIled th.t I few hUDdred rami-
lIel of u-lCrYJcemea ba •• already befn 
settled there. I tiDtl tbat ...... act.". Itt_pta are beiDa maele to r .. 


